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THE ANDHXA PRADBH PRIVATE EDUCATIONAL 
INSTITUTIONS MAIIlfTENANCE GRANT 

(REGULATION) ACT, 19%. 

ACT No. 11 OF 1995. 

[ 13th FBBRUARY, 1995.1 
$ '  

An Acl to regulato t ho  Fixation and Paymsnt of Malntomnct 
Grant to Private Educational Institutions in the State of 
Andt ra Ppadesh and mat  to^ comoctod tho-ewith or inr identat 
thereto. 

Wheress the g~artt-in-aid Code which is a eon-statufov set 
of rules governs the piyment of grant-in-aid ro the priyatc 
educntinoaI institutions ; 

And wkel-ens, under rule 77A (ii) thereof, lhero is a provj- 
sion for payment cf n~nintcncnce grant e q u l  t? ten per cent of 
the tesching grant pzyablc to private cducnt ional institutions; 

And whoreas, the paymcll! of mr?.inten,nance grant as a pcrcen- 
tegc of the teaching grant rcsults in an uiiirtended bike in 
lh.3 rn:!intenenco grant as and 11:hr:tl the wales of pay of teachers 
are revised ~hus requiring tPc concerned authorities to pass 
suitable orders with regard to pzy ment of maintenance 8 r ~ n t  as 
and when the scales of pay of teachers are revised ; 

And wheroas, accordingly the District Educational Officer, 
Krishna, in Circular Rc.No. BL/90, dated the 24th October, 
1990 among othcr things ordoi+cd for the payment of majnte- . 
oancc zrant according to 1978 pay scales of the teachers ; 
- 

Rcttivc~i thc a*nt afthc Goverfior on thc 10 th Ftb. 95. for statelm" t 
or Object Rc,s~ris, Ple;~c Scc tIlc AlrdllraPrrrdesh Gazerre, Part IV-A' Ext- 
raordrnary, dl 18-1-95 at P3g~ 6 .  
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Aud whereas, tho Gmcrnl Swretay, Krishn:i District Aided 
find Un-a ided SFbools Managers, Correspondents Associatian 
and othors have challenged tho said Circular in tPc High Court 
of hldhra Prndesh in W.P.W. 1159 ot 1991; 

And w b ~ r o a ~ ,  lho High Court or Andbra Ptadesh in lhair 
r Judgcmon:, dated ~hr: 7th March, 1991 in W.P.No. 1159 01 1991 

directed to roleaso tho maintenance grant at six percentrun on 
tho b;isic p ~ y  01 1h3 toachsrs that is being drawn t\.om year to year; 

And whoreas, Wrii Appoal No. 963 ot 1991 med by the 
Govxnnsnt agzhst thc said iudgoment Pas bsen dismissed by 
Ibe High Court on tho 4th Fobrurrry, 1993; 

hnd whosoas, tho High Court of h d b r a  Pradosh in its order 
dated t l o  9th April, 1993 in W.P.No. 14493 or I992 directed the 
Gove:nmen+ to rolozse tho m~intenanco grant to the petitioners 
therein at six porccntum as ordered in W.P.No. 1159 of 1991 ; 

And whoroas, i: is evidont tram section; 45 and 46 ot tho 
Andbra Pradesh Education Act, ,1982 that the privato dwa- Act 1 of 
tional institutions ccnnot claim grant-in-aid as e matter of right; 1982. 

And whoroas, tho Govotllment will have to incur a huge 
expenditure ot more than 78.25 crorcs or mpees is mnintenance 
@ant is to be paid at six perco~tum 01 the basic pay ot tho 
teachers that is baing drawn tram year to year, Qus seriously . 

barnparing the devalapme~ta 1 nctivities ot the Statc ; 

r 
And whereas, on. a review of the whole issue it is considered 

nccess;lry to enp3w:r !hc G3vernment to six the quantum of 
rn;l.intenagcc grant retrospectively for each yew commencing 
from the 1st A d ,  1978 in public interest ; 

Aad whereas, the Blll to  reguIate the fixation and payrncnt 
of mait~tene~ce grcnt to private educationaI institutions in the 
State of Aildhra Pradesh and matters connected therewith or 
incidental thereto has bcen introduced in the Legislative 
AsstmbIy of the State, has not been pyssed by the Legislative 
As~embly ; 

J. N o . - I R S R 8  - -,.-,--.- 2 . U  c i . -  .. LL.5:  



Bc i t  e ~ l ~ c t e d  by ;be Lcgislstivc Aqscn~bly ~f ihc Sl-at* aP 
And'nra Pr~.desh in the Forty-sixth Year of the Republic of 
India, as hllows :- 

~ h o e  tit!~. (!) This A c t  may b: cslIcd the Andhra Prr-desh Private 
Appl'mt'on Exd ucstional Instituticns Mzintenanoe &ant (Regu Iation) Act. and corn- 
menccmcnt. 1995. 

(2) It shall apply to a11 private edurationzl iostiiuiions in the 
State. 

(3) I r  shall + deemed to have comt in:o force with t f fcc~  oa 
cnd from the 1 s t  April 1978) 

Dcfiniticlnr- 2. The words and expressions mtd in this Act shall havc ?hc 
meaning rspectively assigned to ther.1 in the Aldhra Pradesh 

Act of Education Act 1982) 
1982. 

Power to fix 
quantum of 
maintenance 
=ant. 

3.  (I) Notwithstantlingea~ything car.-tained ill  ally judgemr n t 
dsrec or ardcr of any Caure Trib~n~ll  or other authorhy or 
the grants-in-aid Code or any rules c r im struciicns issued by 
the Govcrnment from timC to iimc it shxI1 be competent fclr 
the Govcrnment to specify by crder such perccntrge of the 
teacbing grznt zs rnzintcn:.nce gr2r.t pzy~ble tc. private educa- 
tionzI institu!ions re~eiving grant-in-: .id from t l ~ c  Governcent 
for each fin-.?zizl yezr c~mmcncing ft srn the 1 st April 1978. 

(2) Wherc zny mzintenaace grant in excess of the emount -. 
pays ble in at;; xdancc with the ~ r d e r s  issu~d by the Gavenlmcnt 
under sub-seciion (1). hes been peic: to 3ny priv~te education 
institution tl:c excess amount so paid sl~all beadjiusted in  
in futrre .;r?.nts payable to th; corcerned Educational ' 

-- inst i t~rion in huch manner k s  may bz delermined by crder 
issued by tbt ' Govcrmcnt. in this brLd f 

Vn~idation, 4. Notwithstanding anything crlntained in .any judge- 
ment, dccree or ordcr of lfzny Court, TI ibunal or othc* autho-ity- 
no p-iv7.t~ educai:b*ti lastitution rcctivjng aid from the 



Government shall be entitled to claim or recoive any amount in 
excess of the amount fix:d by the Govsrnment under sub-section 
(I) of section 3 to wards the maintenance grant and accordingly, 

(a) no suit or other proceeding shall bo instituted, maintained 
or continued in any court against the Government or any person 
or authority what:oever for tho paqrnent ofmaintonaucs grant 
otherwise than in accordance with section 3; and 

4 (b) no court shall enforco any judgemsnt, decree or ordor 
directing the payment of any maintenance grant oxcept to tho 
extent provided by tho Act. 

5. Tho Andhra Pr idosh Private Educational Institutions Rcpealaf 
Ordinance 11 &itru!cc Grznt (Regul2'~ion) SeCo~d Ordiaanca, 1984 is hereby ,f 1994. 

ropealcd. 




